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Judgement 

( 

 

As per Hon. Dir; A.8... Gorthi4 Member Amiçtistration) ) 	
i 

Grievance of the applicant is that he was not being 

áklowed to join duty from 2-12-1993 onwards. His request 

in the 0A is for a diriction to the resporents to take him 

baàk to - 	duty irnthediately and treat the period from 

2-12-1993 onwards also as on duty. He has made a further 

claim regarding pay and allowances for the period from 

1-6-1993 to 15-6-1993 and again from 16-6-1993 to 1-12-199. 

Heard learned, counsel for both the parties. 

Mr. N.R. oevaraj, learned counsel for the respondents 

has shown us a service nwsage from the Superintendent of 

Post Offices, Nandyal Division, addressed to the applicant 

asking him to join duty forthwith at Donakonda RSSO.. In 

view of this the main relief sought by the applicant in the 

CA no longer subsists. The applicant may immediately join 

duty at Donakonda Ast.ialEeedy directed by the Superintendent 

of Post Offices. 

As regardsother claims in the CA regarding pay and 

allowances for the period from 1-6-1993 onwards, he may mabe 

a representation to the competent authority. The said author-

ity on receipt of the representation shall consider and 

dispose it of within two months from the date of receifrt of 

the same. 

The CA is adered accordingly, at the stage of admis- 

sion itself. No coats. 

(T. Chandrasekhara Re/dy) 	 A.B.i 	Gozkhi) 
Member (Judicial) 7 	 Member (Admn) 
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